
tax.

(v) The   ines   and   inerals 

(Re lation and Develop ent)  Act, 

197 has been enacted nder Entry 

94 of the nion List in the Seventh 

Schedle of the Constittion. There* 

fore,  this cannot be converted into 

a State Act.

Exchane of eHetised Iron Ore for 
Spone I  with Indonesia or AE

94* SHRI . V.  CHANDRASHE 

KHARA RTH:

SHRI A. R. BADRI NARA AN:

SHRI  ANARDHANA oO

AR:

Will the inister of STEEL AND 
INES be pleased to state:

(a) whether it is a tact that proposal 

is nder  consideration to concl de a 

link deal involvin export of pe etised 

Iron ore in exchane for spone iron 

with  Indonesia or the nited Arab
Eirates;

(b) if so, the ain reason for the 
tae; and

(c) whether  the   co ntries have 
areed to the proposal

THE INISTER O STEEL  AND 

INES (SHRI BI  ATNAIK): (a)

S*r   . 

(b)  In order to eet the ap between 
the availability of etal scrap an the 
reireent of ini steel plant*, it 

considered sefl to ak, 
t*ever possible,.proposals lor ex 
port Of iron ore pellets fro India with 
i port of certain antities of spone

posal is still in a preli arystae.
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%:fc) Accordin to the eorand  
of nderstandin sined between the 
hster rf Steel and ines and the 
Indonesian inister for Indstry oa 

w a araBot in principls has

4t rnl  » r »  ,f

: f WfBrt w  ww 
f fwiWRft ifi w ««r   *

procedre far sharin between State   . been reached in frther
the revene coltected fro incoe  t*llst

have yet to be setHedv The tlAE pro*




